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Separate paging is given to this part in order that it may be filed as a
separate compilation,

PART—III

Laws, Regulations and Rules passed thereunder.

HIGH COURT OF JAMMU AND KASHMIR
AT SRINAGAR.

Notification No. 7
Dated 03-06-1997.

By virtue of Article 226 of the Constitution of India and Section 102
of the Constitution of Jammu and Kashmir and all other powers enabling
in this behalf, and in supersession of the existing rules, the High Court
of Jammu and Kashmir, with the previous approval of Governor of Jammu
and Kashmir, hereby make the following rules to regulate the proceedings
under Article 226 of the Constitution of India and Section 103 of: the
Constitution of Jammu and Kashmir.

t—1. (a) These rules may be called “V.{rit Proceedings Rules, 19977,

(b) These rules shall come into force from the date Rules are
published in the Government Gazette.

" 2. (a) Every petition under Articie 226/Section 103 of the State
Constitution shall be called “Writ Petition”. It shall contain the
full name, parentage, age and complet: #&ddress of the
petitioner(s).
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(b) Every such petition shall set out concisely, precisely and
chronologically in numbered paragraphs the facts and the
grounds on which the petitioner(s) seeks direction, order or
writs of the nature specified in the Constitution and shall be
concluded with a prayer stating clearly the exact nature of relief

sought.

(c) In every memorandum of writ petition, the petitioner(s) shall
state whether he by himself or through some other person(s) -
had presented & petition, civil suit or any other proceeding(s)
for same cause of action and, if so, the result thercof. In
addition, it shall also be stated whether the petitioner had moved
the Supreme Court of India for similar relief or any other court.
If so, the resuit thereof.

(d) Petitioner shall also state whether any other remedy for such
redress is provided under any law and, if so whether recourse
to that remedy has been made and if so, the result thereof and .
if not the reason thereof. :

(¢) In case any of the litigating party furnishes wrong information
or suppresses the information required vide clauses (c) and (d),
he or she shall be liable to appropriste action including
imposition of costs.

3. Classification of Writ Petition.—All petitions under Article 226 and

Section 103 of State Constitution to be filed in this Court after the issuance

of these rules shall be labelled as “Writ Petitions” and shall be registered
serially as such. These may be later on Sub-Classified by the Registry.

4. All petitions so filed shall be properly indexed and shall be
accompanied by statement of chronological narration of material facts date-
wise on which petitioner(s) wants to rely during the course of submission.

5. Every petition shall be signed by the petitioner(s) and his Advocate.
In case the petitioner happens to he illiterate, his thumb impression
should be attested by the Advocate. The petition shall be supported by
an affidavit or affidavits, as in Schedule I appended to these rules, verifying
the facts stated therein by reference to the numbers of the paragraphs of
the petition containing the facts. It shall be drawn up in the name of first
person and shall be attested by an Oath Commissioner.

While administering oath to the deponent, the Oath Commissioner shall
indicate that the contents of the petition were read over to the deponent
in the language understood by him and were admitted to be correct. He
shall attest the affidavit after proper identification of the deponent. All



L]

No. 9-1] The J&K Govt. Gazette, 3rd June, 1997/13th Jysi, 1919. 3

cuttings on each page of the petition shail be signed/initialled by the Oath

Commissioner.

6. The petition shall be presented in the Registry accompanied by three
‘copies of the petition, the affidavit and the documents, if any, annexed
to the petition. The documents annexed to the petition shall be legible
and shall be attested by either the issuing authority, or any Gazetted Officer
or a Notary or the Advocate appearing for the -party. :

7. Where the Government or an officer or Department of the Gov-
ernment or a Court or a Tribunal, Board, Commission or any other body
appointed by the Government is the respondent in the petition, the
petitioner shall before presenting the petition, serve notice of motion upon
the Advocate-General or Standing Counsel, alongwith as many coples of
the petition, affidavit and other papers sccompanying it as may be equal
to the number of parties to be represented by the Advocste General or
the Standing Counsel, as the case may be and one extrs copy for the use
of the Advocate Genersl or the Standing Counse! naming therein the day
for the making of the motion/mentioned in case of urgent early hearing.

8. Where ad-interim relief/interim rolief is sought, a separste appli-
;ration shall be made for the purpose. The application shall be supported
‘py affidavit and be filed alongwith the writ petition. In case such an
application is filed subsequent to the filing of writ petition, before filing
the same in the Registry, copy thereof shall be provided to the parties
as provided in rule 6 and those who have alresdy put appearsnce in the
court pursuant to notice issued by it, otherwise the same shall be

. transmitted to him/them by the registered post making endorsement thereof

" in the application.

9. (a) Every annexure produced by the petitioner alongwith the writ
petition shall be marked in the alphabetical order, namely, as
annexure ‘A’, annexure ‘B’ and so on (omitting the alphabet
‘' and the marking shall be contiued in respect of all
additional amnexures produced subsequently, alongwith the
reply, interliocutory spplications etc.

(b) Every annexure produced by each of the respondents alongwith
the objections shall be marked in the numerical order, nemely,
as annexure ‘1’, annexure ‘2" snd so on, and the numbering
shall be continued in respect of all additional annexures
produced by that respondent subsequently alongwith the inter-
locutory applications or additional affidavits etc.

(c) The office of the High Court shall give continuous page
numbers to all the papers filed subsequent to the filing of the
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writ petition as and when they are filed, and arrange them in
the order in which they are filed.

10. The court may on application made by the parties for that purpo#e.
dispense with the production of any of the papers required by the Rules,
on such terms and conditions as it may deem fit.

11.  All petitions presented in the Registry shall be duly registered and
examined whether they conform to the requirement of these rules. Registry
shall report about the petition on form Schedule-II. In case some deficiency
is found, the Advocate/petitioner shali be directed by the Registry to
remove the deficiency within ten days. On failure to do so, the Registry
will post the petition before the court pointing out these deficiencies.

12. Procedure for filing common/joint petitions.—Several persons
having common cause, but are likely to benefit individually may file a
common petition. However, they shall have to pay court fee equal to the
pumber of petitioners in the petition. But this rule shall not apply in a
case where the petitioners are agitating with a common cause.

13. Several persons having common or joint interest but not seeking
any individual relief (interim or finai) may file a single petition. In such
case affidavit may be filed by any one of the petitioners.

14. (1) Every writ petition after it has been admitted to register shall
be placed for preliminary hearing before a Division Bench to be constituted
by the Chief Justice, and after its admission shall ordinarily be heard by
a Judge sitting alone unless the bench admitting the petition' directs
otherwise.

(2) Notwithstanding anything hereinbefore contained the Chief Justice
may, if he deems necessary, authorise a Judge sitting alone to hear such
petition for admission.

(3) Every petition or application shall be listed in the next regular cause
list. However, in case of urgency, the party may approach the court for
relaxaiion of this period. 1In such case the petition shall be listed as per
the direction of the Chief Justice or any other Judge specifically authorised
in this behalf by him.

15. (1) Upon being satisfied, the court may either issue rule nisi or
notice for rule nisi or dismiss the petition. In case the court decides to
adopt either of the two former courses, the opposite side shall file complete
reply on the merits of the case within the time fixed by the court. In case
no time is fixed by the court, the reply shall be filed within four weeks
from the date of the order. The Registrar may, however, grant such further
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extension in time as he may deem fit upon being satisfied as to the
genuineness of the request made for the purpose by the party concerned.

Provided further that court may ailow such further extension a it may
deem fit in the circumstances of the case and on being satisfied by the
party, subject to conditions it may like- to impose.

(2) Every notice issued by the court shall be sent through registered
post with acknowledgement due at the expenses of the petitioner or in
any other manner as may be directed by the court.

(3) Before filing the reply in the Registry, copy (s} of the same shail
be served upon opposite party (s) personally or upon his counsel and
signatures obtained on the original copy in token of the same being
received.

(4) No rejoinder to the petition shall be filed except with the leave of
the court.

(5) Upon making the order for rule nisi, the court may, upon application
made, grant exparte adinterim relief to the petitioner as the justice of the
case may require, upon such terms, if any, as it may, consider just and
proper. Provided that an application for rule nisi involving laws relating
to public revenue including taxation laws shall net be moved, unless the
court otherwise directs, without serving three days prior notice alongwith
a copy of the application under Article 226 of the Constitution of India
and section 103 of Constitution of Jammu and Kashmir.

(6) Notice of every such exparte order shall be given to the party
affected thereby and, unless the court has appointed a day for the return
of the said notice, or otherwise directs, the Registrar shali fix a day for
the return of the said notice and the application for interim relief shall
be posted before the court for final orders on the date so fixed.

16. Unless otherwise directed by the court, the petitioner shall
pay the process fee and supply as many copies of the petition, the
affidavit in support thereof and all the annexures thereto, as there are
respondents by the day succeeding the date of the order directing issue
of notice.

17. When process fee is not paid and/or the requisite number of copies
of the petition, affidavit and annexures arc not supplied within the time
prescribed in Rule 16, the petition shall be placed before the Registrar
for orders, who may, if satisfied, grant such further extension, as he may
deem fit. In case the party still fails to comply with the direction the case
shall be listed before the court for appropriate orders.
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18. The notice to be issued to the respondent(s) upon the making of
the order for a rule nisi shall be in Form I appended hereto. The rule
nisi granted as above and the copies of the petition, the affidavit in support
thereof and annexure thereto shall be served on the respondent, if not
already served by the petitioner or his Advocate.

19. (1) A party against whom an exparte order has been made shali
be entitled to apply to the court to discharge or vary the said order after
giving notice to the party or parties who are likely to be affected by such
order of discharge or variation. Such notice may be served on the Advocate
for the parties.

(2) Every application made under sub-rule (1) shall be posted for orders
before the court in the next Regular Cause List. Such application shall
be disposed of within 30 days from this date and if the application is not
so disposed of, the interim order shall, on the expiry of that period stand
vacated.

20. Whenever an exparte interim order made in a writ petition is
required or directed to be served on any person or authority not impleaded
as a party to the petition, a copy of the order to be so served shall be
accompanied by a copy of the petition, affidavit and the annexures thereto.
The party obtaining the direction or order from the court for service of
such order on a person or authority other than the one impleaded in the
writ petition, shali file into court for service on such person or suthority
the copies mentioned above.

21. When a party to the petition files any additional documents into
court which he wishes to reply upon in support of his case, he shall file.
alongwith the memorandum accompanying the documents, an acknow-
ledgement from the Advocate appearing for the opposite side that copies
thereof have been served upon him.

22. (1) Cost in the writ petition shall be in the discretion of the court.
The court may award exemplary costs/damages in case of frivolous or
vexatious litigation.

(2) If costs awarded are not paid, the party entitled to receive the
same may apply to the court where upon the court may either effect its
recovery by adopting any mode it deems fit in the circumstances of
the case or may transmit the order in the writ petition to any subordi-
nate court for execution and such subordinate court shall proceed to
execute the same in the manner prescribed for execution of decrees
of that court.

PART-II

23. (1) The rules contained in this part shall apply to petitions seeking
the issue of a writ in the nature of habeas corpus and shall, as far as
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may be rcad as supplemental to the rules contained in Part-1 of these
Rules.

(2) A petitioner seeking the issue of a writ in the nature of habeas
corpus, shall file into court a petition supported by an affidavit:

Provided that when a petitioner is under restraint, the court may, in
its discretion, treat any written representation by him or by any of his
relative or friend sent by post or otherwise, as a petition and dispense
with an affidavit.

(3) Upon hearing the petitioner or his Advocate, if he appears, the
Bench, if satisfied, shall direct a rule nisi to issue to the respondent against
whom the order is sought, calling upon him to appear on a date to be
fixed therein to show cause why the order sought should not be made
and may also further direct him to produce in court the persons or persons
alleged to have been illegally or improperly detained, to be dealt with
sccording to law. ' .

(4) On the date fixed for hearing or any subsequent date to
which the hearing thereon may be adjourned, the court may dispose of
the petition.

(5) An order for release if made by the court under the preceding rule
shall be sufficient warrant to any Jailor, public authority or other person
for the release of the person under restraint.

(6) The detenue shall be supplied free of cost a copy of final order
made by the court under sub-rule (4) above.
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SCHEDULE--1
I son of aged
resident of do

hereby state on oath/solemn affirmation that ! have read the petition/the

petition has been read over and explained to me and that the contents of

paras to of the petition are true to hay personal
knowledge and those of paras to are true upon
information received from son of

resident of which 1 believe to be true and those
of paras to - are true upon inféﬁ:uation received from the
recerds which 1 believe to be true and those of paras to are

true upon legal advice received by me which | believe to be true.

1 solemnly swear/affirm that this affidavit is true, no part of this is false
and nothing has been concealed.

Deponent.
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SCHEDULE—I1
WRITS,

IN THE HIGH COURT OF JAMMU AND KASHMIR AT
JAMMU/SRINAGAR.

EXAMINER'S REPORT IN WRIT PETITION.

Presented by Shri Advocate.
Writ Petition No. of ( )
¥
( )
Petitioners,
Vs.
Respondents.

Subject matter (in brief)

1.

6.

Date of presentation

1s the presentation as per the provisions of Writ
Proceedings Rules, 1997

Provision of Law invoked

Is the name, parentage, age and complete address of the peti-
tioner/s and respondents/s stated in full ?

Is the writ petition maintainable under
Article 226 of the Constitution/Section 103 of the
State Constitution )

COURT FEE

(a) Is it a petition by a single person ?

*Sub-classfication of the swbjoct matter to be written here.
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10.

11.

12.

13.

(b) Is it a joint petition ? Have the petitioners stated
satisfactory reasons for filing the joint petition ?

(c) Is it a common petition ?

(d) Is proper court fee paid ?

Whether the court fec stamps are properly
punched and cancelled ?

Is the petition in the prescribed form ?

Whether the writ petition is as per rule ?

Whether the petition is indexed properly
and accompanied by statement as required
by Rule 4 of the Writ Proceedings Rules

and

Is the petition assigned by the petitioner and by
his Advocate on every page of the petition

(a) Whether the relief claimed is specific ?

(b) Whether any interim relief is prayed for ?
" AFFIDAVIT.
(a) I8 it the affidavit in prescribed form ?

(b) Is it the affidavit of the petitioner ?

(c) If not, whether the affidavit mentions
about the authorisation ?

ANNEXURES.

' (a) If the petition is for issuc of writ,

whether certified or authenticated
copy of the impugned order is filed ?

(b) If the proceedings have taken place before
more than one authority, whether certified
or authenticated copies of such orders are
filed ? '

{c) Number of Annexures filed

(d) Whether the enclosures are described as
annexures and marked ?
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VAKALATNAMA.

14. Is the Vakalatmama as per Rule -

15. (a) Are the petitions and annexures
typed on strong and durable paper ?

'(b) Are the petition and annexures
legible ? .

16. [a) Is there any Cavesat pertaining to this
writ petition ?

(b) If so, whether a copy of the writ peti-
tion has been served on the caveator ?

PERMISSION.

17. (a) If the petition pertains to the wing
(where it is being presented)

(b) If reply to Cl (a) is no whether pro-
per permission required by the Rules .
has been obtained by the Chief Justice/
Senior Judge.

FOR EXAMINER.

18. Any other defect not covered by items
1 to 17 above.

FOR EXAMINER.

19. (a) If the written petition is defective, is it required
to be returned to attend to defects shown at Sr. No.

(b) Ifthere is not defect, should the writ petition be numbered

(The Examiner shall sign while replying to this question).

?
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FOR SECTION OFFICER.

20. (a) Has the Examiner checked the papers comrectly ?

(b) If not, state your opinion and suggest the action
to be taken (i.e. to register or to return for rec-
tifying the defects).

(Section Officer shall sign after checking)

Return the W.P. to rectify the defects stated at items Nos.
In two weeks/may be registered.

Assistant Registrar.

Presented : Register this writ petition.
Additional/Deputy Registrar.
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FORM NO. I
(Rule 18)

Notice to Respondent on an order of rule nisi.

IN THE HIGH COURT OF JAMMU AND KASHMIR AT
SRINAGAR/JAMMU.

Writ Petition No. of 19

Petitioner. 7 Respondent.
By Shri
To,
Respondent.

Whereas & writ petition filed by the above named petitioner under
Article 226 of the Constitution of India/Section 103 of the Jammu and
Kashmir Constitution, as in the copy annexed hereto has been registered
by this court and upon preliminary hearing, the court has directed
the issue of rule nisi/show cause notice why rule nisi should not be
issued ;

Notice is hereby given to you that if you wish to contest the writ
petition, you may enter appearance within days of the receipt of this
notice either in person or by an Advocate appointed by you in that behalf
and take such part in the proceedings as you may be advised.

(To be used when the date is not fixed by the Court)

Take further notice that in default of your appearance within the time
prescribed, the writ petition will be heard and determined in your absence
on any subsequent date and no further notice in relation thereto will be
given to you.

Take notice that the above case is directed to be posted for final
hearing/for consideration of interim prayer on at _you
may appear in person or by an Advocate on the said date, if you
wish to contest the above matter.

(To be used when the date is fixed by the order of the court either
for final hearing or regarding interim prayer).

Take further notice that if you fail to appear on the said date, the
mater will be heard in your a.. .:ce on the said daiz or on any subse-
yewin sate 10 which the matter may be posted as direcied by the court
without any further notice.
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INTERIM ORDER

Pending disposal of the aforesaid writ petition, it is ordered by this
Court on 19 as follows —

(Interim order of the Court to be extracted).

Issued under my hand and the seal of this Court, this the
day of 19

By order of the Court. -

Assistant Registrar.
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writ Proceedings Rulés, 1997 — Amendments
Notification No. 761, dt. 19-10-2011, High Court of Jaunmu and Kashmir

In cxercise of the powers conferred by the Constitution of Jammu and Kashmir
read with all other powers enabling in this behalf, the High Court of Jammu and
Kashmir with the previous approval of the Governor hereby makes the following
amendment to the Writ Proceedings Rules, 1997.

This amendment shall come into force from the date it is published in the
Government Gazette.

The following new rules shall be inserted as Rule 24 under a new heading
namely, “Part 1IT” to the Writ Proccedings Rules, 1997 to regulate the procedure
relating to filling up “Writ Petition in Public Interest’.

PART IIT
. Rule 24 Special Provisions regarding Writ Petitions in Public Inter-
est ' -

Notwithstanding anything contained in these Rules—

(1) A ‘Writ Petition in Public Interest’ means 2 petitidn filed for and in
Public Interest where and in which no particular person has got any
personal interest. 1t shall be called as ‘PIL Petition’.

(2) ‘PIL Petitions’ shall be of two types, viz ’

(a) A regular petition filed by any person,_organization, socicty etc. in
the Registry under Writ Proceedings Rules; and )

(b) Petitions prqatec! as such on letters, telegrams; etc. or initiated suo
moto by the Court. v .

(3) Ordinarily a PIL Petition may be entertained on any subject of vital
public importance, such as—

(a) acts of arbitrary or unconstitutional exercise of power by the State
or any authority as described under Art. 12 of the Constitution;

(b) acts of oppression by the State against the peoplein gencral or class
of society or community;

(c) arbitrary use of welfare measures of the State to the exclusion of
socially backward or disadvantaged classes;

(d) complaints pertaining to environmental pollution, disturbance of
ecological balance, degradation of forests and wildlife;

(e) complaints pertaining to violation of fundamental or human rights
of the people in general or of class of society or community;

(D gross abuse of process of law by those who under law have a duty
to enforce or administer law;

(g) rights of socially disadvantaged or oppressed classes;
(h) rights of victims of mass crimes; or
(1) rights of socially neglected classes.

(4) Petitions files by any person, organization, Society, ete.—
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In addition to and without derogating from the procedure prescribed
hereinabove, or in the Jammu and Kashmir High Court Rules, 1999
or in any law or the Rules in force, every PIL Petition shall conform to
the procedure prescribed hereunder:—

Q)

(ii)

Where petitions are filed by any person, organization, Society it
shall be specifically mentioned in the petition that the petition is
a public interest petition and the petitioner has no personal
interest in it; and if the petitioner has any personal interest, it
must be so stated. The petition must state the class of person for
whose bencfit the petition is filed.

The petitioner shall file an affidavit in support of such petition.
The affidavit shall clearly set out all the necessary facts to
establish that the petition is filed in public intcrest as commonly
understood and shall be accompanied by all necessary and mate-
rial docurnents to support the factual assertions made therein so
as to establish prima facie the correctness of the contents thereof.
The affidavit shall contain an averment by way of a separate
paragraph in the following terms:—

«I/we hereby affirm and state on oath that the petitioner(s) herein
has/have no personal interest in the subject matter of this peti-
tion. The petitioner(s) hereby undertake(s) to pay exemplary costs
and/or compensatory damages as directed by this Court in the
event of a contrary finding upon adjudication by the Court that
the writ petition is filed for extraneous/personal considerations or
with an oblique motive.”

Where a writ petition is filed through counsel, the verification by
the Advocate, after the above verification statement of the party
shall be in the format below: :

«Verified in my presenceat ____ _____——— on this the _dayof
e (Month/year)”.
Advocate Deponent.
(iii) The petitioner must give his’her short background. The Peti-

(iv)

tioner(s) shall file along with the petition, document(s) in proofof
his/her/theiridentity and residential address, certified true copies
of the driving license/pass port fidentity card issued by the Elec-
tion Commission of Indiafration card/bank statement of the peti-
tioner(s) shall be sufficient proof for the purpose of this sub-rule.
If the petitionerisan organization, the names of the office bearers
must be furnished. The petitioner shall state whether the organi-
zation/society is registered under the provisions of Jammu and
Kashmir Societies Registration Act, 1998, or any other law in
force, if so a copy of the Certificate of Registration issucd by the
competent authority shall be enclosed with tho petition.

The petition must state whether the petitioner has filed or has
not field any other public interest petition. If filed, details of such
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petition including the case number and the court, status and brief
description of the order passed must be given. It must also be
stated whether in‘any of such cases cost has/has not been awarded
or imposed for or against the petitioner. '
The petition must contain specific averment that the petitionéris
filing the petition on his own and not at the instance of somecone
else; and that the litigation cost, including the Advocatc’s fee and
the travelling expenses of the lawyer, if any, is borne by the
petitioner himself. If someone else is contributing funds or assist-
ing in any manner, the petitioner must disclose the same. The
petitioner(s) shall give the details of the costs incurred in and the
fee paid, if any, to any lawyer, for filing the petition and shall .
attach a certificate of the concerned lawyer in support of it. -
The petitioner shall state the facts of the case in chronological
order. The deponent to the affidavit filed in support of such
petition shall categorically aver by way of a separate paragraph
that all possible efforts have been made to gather the material
required for proper and comprehensive adjudication of the
issue(s) raised. The deponent shall detail the steps taken in this
regard, be it by addressing the authorities concerned or by invok-

_ingtherelevantlaws for obtaining the necessary information. The

affidavit filed in support of such petition shall set out the source
of the information gathered by the petitioner(s) which lends
support to the cause of action raised in the petition. Thé deponent

" to the affidavit shall specifically state as to which of the facts are .

(vii)

(viii)

within the deponent’s knowledge and which of the facts are based
upon information gathered by the deponent, indicating the au-
thenticity of such information and the competence of the person
who furnished such information. )

If the petition is based on news report, it must be stated as to
whether the petitioner has verified the facts by personally visiting
the place or talking to the concerned people or has verified from
the concerned reporter or editor of the newspaper.

Before filing a PIL Petition, the petitioner must send a represen-
tation to the concerned authorities for taking remedial action to .
enable the concerned authorities take appropriate action. De-
tails/copies of such representation and reply, if any, must be filed
along with the petition. However, in urgent cases, petitions can
be allowed to be filed without any such representation. In such
cases, the petitioner must give prior notice of filing of petition to
the concerned authorities and/or their standing counsel, if any.
The petitioner must also make a statement that to the best of
histher knowledge, whether any other PIL Petition, filed by the
petitioner himself or anyone else, raising the same issue is pend-
ing before any court. If any such petition is pending to the
knowledge of the petitioner, details thereof should be given.
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(6)

(7
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(9
10)

11

(12)

. JKSTATUTES 2011 (14) JKS ....

(ix) The petitioner must also state the grounds with specific mention
of violation of constitutional or statutory provision or administra-
tive instruction. Similarly grounds for grant of interim relief and
the nature of urgency involved must be mentioned. The prayer
clause including prayer. for interim relief should be specific and
precise.

Petitions received by Post etc. and suo moto petitions.—

The Public Interest Petitions received through post shall not be entertained
except those—

(i) complaining violations of human rights;
(ii) in the nature of habeas corpus;

(iii) involving a cause of such nature that it may require suo motu

proceedings by the Court in the larger public interest;

(iv) sent by prisoners and detenues;

(v) those which are of such nature ‘calling for immediate redressal
and if not entertained may cause greater injustice to rights of
people in general or of class of persons or community.

The Court may in appropriate cage(s) where sufficient reasons exist,

in PIL petition(s) received through post, after it is entertained, direct

the concerned party to furnish such particulars that may be required

by these Rules in other cases. . .

Before entertaining a PIL Petition based on a letter, the same shall be

_scrutinized by the PIL Cell constituted for the purpose by the Chief

Justice. Invariably, a Hon'ble Judge of the Court shall head such PIL
Cell, and it is only after clearance by PIL Cell that a PIL Petition shall
be registered and is placed before the Chief Justice for orders.

All petitions received by post etc. and suo motu petitions initiated by
the Court shall be put up before the Chief Justice for enlisting the same
before an appropriate Bench as may be generally or specially directed
by the Chief Justice.

Every lf’IL Petitions shall be separately numbered and categorized.
All PIL Petitions shall be listed before a Division Bench as ordered by
the Chief Justice generally or specially from time to time.

The Bench before whom such PIL Petition is listed, wherever it appears so
desirable, may ask the petitioner to deposit as security, an appropriate
amount with the Registry to be paid as compensation/costs to the
person/institution who may be forced to contest the litigation, which is
ultimately found to be vexatious, frivolous or mala fide.

In the event the Court comes to the conclusion that the PIL Petition
filed in publicinterest was motivated by any extraneous and/or ulterior
motives or without bona fides, it shall be open to the Court to impose
exemplary costs and/or compensatory damages upon the petitioner(s).
The exemplary costs so imposed may at the discretion of the Court be



as)

a4)

(15)
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directed to be paid to the State Legal Services Authority or. to the

person/institution who may be forced to contest the litigation or to any
other person.

The Bench hearing PIL Petitions shall prioritize the hearing of such
cascs based on the nature of the case. Matters involving larger public
interest or where the gravity /urgency of the issue raised so warrants
may be heard on priority basis.

Notwithstanding what is stated in these rules, it shall be open to the
Court to entertain a PIL Petitions without reference to the interest of
the petitioner(s) in the litigation if the subject matter of the complaint
is of such nature as to warrant the adjudication of the case in larger
public interest.

A PIL Petition filed and registered shall not be allowed to be withdrawn

~ save with the permission of the Court. .-
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